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Seinagar, the u‘?‘ Oetuber, 2019

. SROSQLQ .-'k\’f‘l{:rt‘;ﬁ on 22042019 Police Station, Patt along

o : 4 fotat paka at NFOW Mireand and wore
carrying search of vehueles and during the cotirse of this exererse, onc
sehiefe (Mahindra) beaving Registration No DL 19 CA-1 59 wits isKed
ta stop, however the vehiele fled from the spot and was intercepter after
a chase. Two persans were appretiended from the vehicle who wers
dentbibied as “Tatazul Hussamn Pariioa SZ/0 Al Rasheed RZG Shetkh —-
Vi Colony, Nowgam, Srinagar and Mobaomnad Wagar Awan S/0 Gl
Yaseen Awan RZO Mivaa Wali Pungab Pakistan These  persons
contessed  then atfibation with bapned  oudfit, Lashher-c=Tobia and
durtig the search o bag they were eartying along, avmns/anaantion
vizo magasne Al-17=01, Roupds Ah-15=25 Nos, Pistol with

magazine=01 No, Pistol Rounds=05 No's were recovered from their
possession; and

2 Whereas. u cise FIR Neo sefomn LUS 5/26 Al Act was

registered at Police Station, Pattan and 1y estigation act into motion,

and

3. \Whereas, during the course of trsestigiation, on the basis ol

memos  and  other  evidenee,  the

statement  of witnesses,  segne | i [
- . . sl Rod s Frrlt-baete Case amnnst the accusa
Hivestigating Otheer established a prima-facie case ag

1 T, 4

person namely; Tafazul Hussam 4

u- Alam Colony Nowgam Srinagar for the e

punmishable U/S5 7/256 v Act and Secton 18 of the Unlaw ful Activities
L L [ 4 ¢ . |

Act 1967 and against accused Mohanunad Wikgar Avan

- 2alastan U/S 5725 A

armon S/0 Ab Rashieed B0 Shaeilih -

commnussion of offences

(Preventioti) i
S/0 Gh. Yascen Awan R/ZO Miyaa W als Pm_”‘” S e T T O
Act and Section 16, 158 {f{_“.'g“') Aet and Secnion 14 toreigners Act,
: L Crate Goverttaett ader
Whereas, the Authority appointed by the State Gos ummlm trnele
A O the Uniawfid Activities (Prevention) Act,

Case Diary file and afl the other

.i.~
stili-scetion {2) of secpon 19 of F[ I
1067, has f-.mh-prr.-.-:if.-nti}' serutiized the



relevant documents relating to the case and h
conclusion that this is a fit case for accord of
the said accused persons; and

as come to a definite
prosecution sanction against

! b .

:l:ld a?;:e:;:;;&f:tgeiii:i:::' Case Diary, the felevant documents

_ _ 1on the observations/views of the
Authority appointed under sub-section (2) of section 45 of the Unlawful
Activities (Prevention) Act, 1967, the State Government is of the view
that there is sufficient material and evidence available against the
accused persons for their prosecution under the aforesaid provisions of
law.

Now, therefore, in exercise of powers conferred by sub-section (2)
of section 45 of the Unlawful Activities (Prevention) Act, 1967, the State
Government hereby accords sanction for launching prosecution against
the accused person namely; Tafazul Hussain Parmoo S/O Ab. Rasheed
R/0O Sheikh —u~ Alam Colony Nowgam Srinagar U/S 18 ULA(P) Act
and against accused namely; Mohammad Waqar Awan S/O Gh. Yaseen
Awan R/0O Miyaa Wali Punjab Pakistan for the commission of offences
punishable U/S 15, 18 of Unlawful Activities (Prevention) Act, 1967
arising out of FIR No. 56/2019 of P/S Pattan.

By order of the Government of Jammu and Kashmir.

Sd/-
Principal Secretary to the Government
Home Department

No. Home/Pros/151/2019 Dated: \X .10.2019
Copy to:- .
i i is has reference to his

1. Director General of Police, J&K, Jammu. This :
lettei No.Lega]/Sanc-—‘i’115!2019154579-:31— dated 09/09/2019.
The CD file in original is ceturned herewith, receipt of which may

kindly be acknowledged.
2. Secretary to the Gavernme)
Parliamentary Affairs, (w.7.5.C. . .
3. Private Suurc{ary to Principal Secretary to the Government, Hom

Department.

4. Stock file
Mﬁ“ﬁm*!? -

Under Secretary to the Government
FHome Department

nt, Department of Law, Justice &
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